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     Record of Proceedings 
 
 
 Learned Counsel for the petitioner submitted that reply of HVPNL was received 
on 24.9.2012 and the reply of GUVNL has not been received.  Learned Counsel further 
submitted that as directed by the Commission, an affidavit regarding the legal position 
on the issue whether subsidiary company of a trading company is eligible for grant of 
transmission licence under the Electricity Act, 2003 has been filed. 
 



2. Learned Counsel for GUVNL submitted that the reply on behalf of the respondent 
is being filed during the course of the day.   
 
3. Learned Counsel for BRPL submitted that the dedicated transmission line for 
which licence has been sought in the present petition is a HVDC line and it cannot be 
operated as ISTS without the required system strengthening.  Learned Counsel 
submitted that these technical considerations need to be taken into account before 
granting the licence.  Learned Counsel sought four weeks time to file reply to the 
petition. 
 
4. The representative of the petitioner submitted that the HVDC line has been 
constructed to carry power from the Mundra generating station to Haryana and is not 
required to be used for reverse power flow. 
 
5. On the issue raised by the learned counsel for BRPL, the Commission directed 
CEA, CTU and NLDC to submit their expert views and opinion.  The Commission also 
directed the concerned organizations to depute their representatives to assist the 
Commission during the next date of hearing. The Commission directed the learned 
counsel for BRPL to provide copies of the reply to CEA, CTU and NLDC. 
 
6. The Commission allowed BRPL and other respondents i.e. the constituents of 
Western and Northern Regions, to file their replies to the petition by 15.10.2012.  The 
petitioner was allowed to file its rejoinder to the replies of GUVNL, HVPNL and replies 
filed by any of the other respondents, by 23.10.2012. 
 
7. The matter shall be listed for hearing on 1.11.2012. 
  

 
By order of the Commission 

 
 

                                                                                                             sd/-                                  
                                                                                                              (T. Rout) 

Joint Chief (Law) 
 
 
 


